RAJASTHAN HIGH COURT

INFORMATION RELATED TO PENDING CRIMINAL CASES AGAINST ELECTED MEMBERS OF THE PARLIAMENT AND LEGISLATIVE ASSEMBLIES

As on 31.12.2023

Nsc;. Jﬂﬂ?:s?‘:p I\r{gtllrt(ust)lgrt Nc;;ec:]fdtizzes Stage of proceeding of pending cases
1 | Ajmer 2023 1 Final Argument (1)
2 Alwar 2022 1 Appearance of Accused (1)
3 |Balotra - - -
4 | Baran - - -
2013 1 Prosecution Evidence (1)
2014 1 Final Argument (1)
Argument on Application (1)
2019 3 Prosecution Evidenve (1)
5 Banswara Stay (1)
2020 1 Stay (1)
2021 2 Prosecution Evidence (2)
2022 3| Prosecution Evidence ()
6 Bharatpur - - -
7 Bhilwara - - -
8 Bikaner - - -
o |Bundi 2021 L YhRY aodE H IR R fhd & 2q
g @ 1)
10 | Chittorgarh - - -
11 | Churu - - -
12 | Dausa 2022 1 Awaiting Order of Hon'ble High Court (1)
13 | Dholpur - - -
14 | Dungarpur - - -
2013 1 Awaiting Record (1)
2015 2 Prosecution Evidence (2)
15 | Sri Ganganagar 2016 1 Waiting Death Certificate (1)
2019 1 Service of Non Bailable Warrant (1)
2022 1 Appearance of accused (1)
16 | Hanumangarh - - -
2012 2 i:)a;)yeg?;rqlcz%?asgused ()
17 | Jaipur Metro-1 2013 1 For framing Charge (1)
2016 1 Appearance of accused (1)
2017 1 Prosecution Evidence (1)
2013 1 I AT (1)
18 | Jaipur Metro-Il 2021 2 Arguments (2)
2022 ) Charge Argument (1)
UeT B9 deuTHd RUle (1)
19 | Jaipur District 2012 1 ATed AR (1)
20 | Jalore 2022 1 Prosecution Evidence (1)
21 | Jaisalmer 2019 1 Prosecution Evidence (1)
RT 408 TU.. BT YT U5 A== R vd 99
22 | Jhalawar 2023 2 ITTIeT STeTare & |l Wifdd B9 W g &

e R Briard!l Jat T (2)
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S. Name of Year(s) of No. of cases . .
No. Judgeship Institution pending Stage of proceeding of pending cases
23 | Jhunjhunu - - -
2011 1 Defence Evidence (1)
2017 1 Evidence (1)
24 | Jodhpur Metro
2018 1 Prosecution Evidence (1)
2020 1 Awaiting order from Higher Court (1)
25 | Jodhpur District - - -
26 | Karauli - - -
2012 1 Argument on Application (1)
2016 1 Evidence of Prosecution (1)
2018 1 Defence Evidence (1)
2021 1 Prosecution Evidence (1)
27 |Kota
Final Argument (1)
2022 4 Prosecution Evidence (1)
Awaiting order from Higher Court (1)
Evidence (1)
Argument on Charge (1)
2023 8 Framing Charge (2)
28 | Merta 2020 1 Stay (1)
. Awaiting Record (1)
29 | Pali 2020 1 File/ Record sent to ADJ, Jaitaran for Appeal
30 | Pratapgarh - - -
31 | Rajsamand - - -
32 | Sawai Madhopur - - -
33 | Sikar 2021 1 Prosecution Evidence (1)
34 | Sirohi - - -
35 | Tonk 2023 1 Prosecution Evidence (1)
2020 1 Evidence (1)
36 | Udaipur
2023 1 Framing of Charge (1)
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Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
1. AIMER
Case punishable with death or life imprisonment
NIL NIL | NIL | NIL NIL NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more
Babulal . . .
1 AIZJ“\':ES’ 13.04.2023 i;:}ggizl Singariya Argl':l:r::Ient B?Esrli:rml\ii:;/a 3 Advocate taken time for argument NIL
Vs State
Other cases
NIL NIL | NIL | NIL NIL NIL | NIL NIL




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
2. ALWAR
Cases punishable with death or life imprisonment
| NIL N NIL | NIL NIL NIL | NIL NIL
Cases punishable with imprisonment for 5 years or more
| NIL N NIL | NIL NIL NIL | NIL NIL
other cases
ACJM No. 3 Mohar singh
1 BEHROR 23.11.2015 | 23/439/2021 Vs Disposal Vedprakash Solanki _ Disposal- 29-11-2023
(Alwar) Vedprakash
ACIM NOL1. State vs .
) i Disposed -21- . .
2 Kishangarhbas | 08.12.2021 537/21 hemsingh 10-2023 Hemsingh Bhandana _ Disposed -21-10-2023
(Alwar) Bhandana
1.kirodilal meena-MP
, o 2. Hemsingh Bhadana-
3 ACIM Thanagazi 20.10.2022 | 23/709/23 State vs Kirodi Appereance (Former MLA _ Arrest Warrant Issued
(Alwar) Lal etc. of Accused

3.Kanti lal Meena-
MLA




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
3. BALOTRA

Cases punishable with death or life impresionment

| NIL N NIL | NIL NIL NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL N NIL | NIL NIL NIL | NIL NIL
other cases

| NIL N NIL | NIL NIL NIL | NIL NIL




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
4. BARAN

Cases punishable with death or life imprisonment

| NIL N NIL | NIL NIL NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL N NIL | NIL NIL NIL | NIL NIL
other cases

| NIL N NIL | NIL NIL NIL | NIL NIL




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

D f P No. of adj if i i
S.N.| Name of Court a.te c.) Case No. Title resent Name of Mps/MLAs 0.0 adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
5. BANSWARA
Cases punishabel with death or life imprisonment
NIL NIL NIL ‘ NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL ‘ NIL NIL NIL NIL NIL
other cases
State Vs. Bhawani Joshi
1 ACIM B 14.09.2020 574/2020 St St St
answara / Bhawani Joshi oY (Former) a ay
State Vs. Final Bh i Joshi
2 | IMBanswara |27.06.2014  181/2019 ate vs. ina awani Josh ;
Bhawani Joshi| Argument (Former)
State Vs. P ti Bh i Joshi
3 | IMBanswara |30.05.2013  132/2021 ate Vs. | Frosecution awani Joshl ;
Bhawani Joshi| Evidence (Former)
State Vs. P ti Bh i Joshi
4 | IJMBanswara | 28.022022  12/2022. ate Vs rosecution awani Josh ;
Premkant etc| Evidence (Former)
Vs. P i Bh i hi
5 | IMBanswara | 25.02.2022 | 14/2022. @ “oreVs rosecution awani Joshi -
Premkant etc| Evidence (Former)
. . g Rad 89 9 IR HRIAET T8 &I
235/2022 State Vs. Bh Josh .
6 JM Banswara 05.11.2019 / @ e. > ) Stay awant Josh! - ST gy T acar & ol o 3
(1129/2019) |Bhawani Joshi (Former) ST @7 FRATReT T ST |
80/2022 State Vs. Argument on Bhawani Joshi
7 JM Banswara 04.05.2019 -
W (582/2019) |BhawanilJoshi| Application (Former)
8 M Banswara 01.10.2019 202/2022 State Vs. Prosecution Bhawani Joshi i

(628/2019)

Bhawani Joshi

Evidence

(Former)




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

D f P No. of adj if i i
S.N.| Name of Court a.te c.) Case No. Title resent Name of Mps/MLAs 0.0 adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
346/2022 State Vs. Prosecution Bhawani Joshi
9 JM Banswara 06.01.2021 -
war (281/2020) |Bhawani Joshi| Evidence (Former)
396/2022 State Vs. Prosecution Bhawani Joshi
10 JM B 06.01.2021 -
answara (361/2020) |Bhawaniloshi| Evidence (Former)
State Vs. A Bh i Joshi
11 | AJMBanswara | 27.01.2022 | 145/2022 @ e. > ) ppearance awani Joshi Accused Not Appearing on hearing date Warrant issued against the accused
Bhawani Joshi| of Accused (Former)




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
6. BHARATPUR

Cases punishable with death or life imprisonment

| NIL N NIL | NIL NIL NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL N NIL | NIL NIL NIL | NIL NIL
other cases

| NIL N NIL | NIL NIL NIL | NIL NIL




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
7. BHILWARA

Cases punishable with death or life imprisonment

| NIL N NIL | NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL N NIL | NIL NIL NIL NIL NIL
other cases

| NIL N NIL | NIL NIL NIL NIL NIL




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
8. BIKANER

Cases punishable with death or life imprisonment

| NIL N NIL | NIL NIL NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL N NIL | NIL NIL NIL | NIL NIL
other cases

| NIL N NIL | NIL NIL NIL | NIL NIL




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
9. BUNDI
Cases punishable with life imprisonment
&R0 fadid 31.10.2023 BT CIM Court A
ACJIM Court # I =IdRT 831 | ST 02.11.
2023 BT U g3 | 31fuge o= RiE Biw
EEUECREIE] A IURYT R /D §RT STHAA FarcAd
State/Bhanwa 5 oo ey b3 ot a7q St e b |
R e MRC i Y v o e 3 e s 1
SR )
MPlete. | gy e | frd) Y 89 PRI @) TE o | geifo B
FJURRIT Y8 & BRI YAl H fRgad
<d BY IRIY R fbd &1 2 i &
2 |
Cases punishable with imprisonment for 5 years or more
| NIL N NIL | NIL NIL NIL NIL NIL
Other cases
| NIL N NIL | NIL NIL NIL NIL NIL




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
10. CHITTORGARH

Cases punishable with death or life imprisonment

| NIL N NIL | NIL NIL NIL | NIL NIL
Cases Punishment with imprisonment for 5 years or more

| NIL N NIL | NIL NIL NIL | NIL NIL
Other cases

| NIL N NIL | NIL NIL NIL | NIL NIL




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
11. CHURU

Cases punishable with death or life imprisonment

| NIL N NIL | NIL NIL NIL | NIL NIL
Cases Punishment with imprisonment for 5 years or more

| NIL N NIL | NIL NIL NIL | NIL NIL
Other cases

| NIL N NIL | NIL NIL NIL | NIL NIL




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

D f P No. of adj if i i
S.N.| Name of Court a.te c.) Case No. Title resent Name of Mps/MLAs 0.0 adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
12. DAUSA
Case punishable with death of life imprisonment
NIL NIL NIL NIL NIL NIL ‘ NIL NIL
Cases Punishable with imprisonment for 5 years or more
STATEVS |\ A ING fadi® 12.01.2023 ® AFARI IS, ST ARTAT
SHIV Ui SR §RT §9 AT BT 33 [&ld 09.
ADJ LALSOT ORDER OF SH. JITENDRA
1 03.06.2022 17/2022 SHANKER URF \ 09.2022 HI ABAYANCE ¥ &1 T B | 1de] -
(Dausa) HON'BLE GOTHWAL(MLA) )
BALYA AND HIGH COURT GIRey ERSINES] < AFART NI, S5 =TTl
ORS. T fai®d 30012024 % f7ad 7 |
Other Cases
NIL NIL NIL NIL NIL NIL ‘ NIL NIL




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
13. DHOLPUR

Cases punishable with death or life imprisonment

| NIL N NIL | NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL N NIL | NIL NIL NIL NIL NIL
other cases

| NIL N NIL | NIL NIL NIL NIL NIL




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
14. DUNGARPUR

Cases punishable with death or life imprisonment

| NIL N NIL | NIL NIL NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL N NIL | NIL NIL NIL | NIL NIL
other cases

| NIL N NIL | NIL NIL NIL | NIL NIL




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

D f P No. of adj if i i
S.N.| Name of Court a.te c.) Case No. Title resent Name of Mps/MLAs 0.0 adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
15. SRI GANGANAGAR
Cases punishable with death or life imprisonment
State Vs
ADJ No. 2 Awaitin Jaideep Bihani
1 . 07.05.2013 12/2013 Jaideep & P 4 Record awaited from High Court, Jodhpur
Sri Ganganagar L Record (Present MLA)
Bihani etc.
Cases Punishable with imprisonment for 5 years or more
NIL NL | NI [ NI NIL NIL NIL NIL
other cases
ACD State V P ti Ashok Chand
1 . 12.05.2015 14/2015 are vs rosjecu on Sho andna 12, Witnesses not appeared No Progress
Sri Ganganagar Lalchand etc Evidence (Former MLA)
IM No. 01 180/2019 (CIS State Vs Serwcg of Radheshyam (Former . .
2 . 30.04.2019 No. Harish Kapoor| Non Bailable 3, Non Bailable Warrant Warrant issued frequently
Sri Ganganagar MLA)
7646/2019) etc. Warrant
ACJM, Gharsana State Vs Prosecution |Pawan Duggal (Former .
3 18.09.2015 | Cro 434/2015 2, Awaiting for Summon No Progress
Sri Ganganagar / Pawan Duggal| Evidence MLA) g &
ACIM, Gh Cro 591/2022| StateV Waiting death . .
4 . arsana 05.03.2016 ro / ate vs al |ng ed Pawan Duggal 2, Awaiting Death Certificate No Progress
Sri Ganganagar (91/2016) |Pawan Duggal| certificate
ACJM, Gharsana State Vs Appearance 6 accused are appeared and release on bail
5 . 23.08.2022 | Cro 404/2022 PP Pawan Duggal 2, Appearance of accused PP
Sri Ganganagar Hetram etc of accused bond




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
16. HANUMANGARH

Cases punishable with death or life impresionment

| NIL N NIL | NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL N NIL | NIL NIL NIL NIL NIL
other cases

| NIL N NIL | NIL NIL NIL NIL NIL




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

D f P No. of adj if i i
S.N.| Name of Court a.te c.) Case No. Title resent Name of Mps/MLAs 0.0 adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
17. JAIPUR METRO - |
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
Sanjay
ACMM-7 Kishore Stay from Mrs. Kamla Beniwal
1 . 17.08.2012 272/16 agarwal Vs y ' 1 Stay
Jaipur Metro.-I ) RHC (Former)
Amar singh
and others
other cases
ACMM-2 V For f i Heari fi i h f
1 . ¢ 09.04.2013 | 3873/2014 State Vs or framing Shri Mukesh Bhakar Accused not present earing arguments and framing charge o
Jaipur Metro.-I Yogesh charge Yogesh Sharma
State Vs
ACMM-2 A
2 . 07.11.2016 | 1618/2016 Mukesh ppearance Shri Mukesh Bhakar Accused not present Issue Warrant
Jaipur Metro.-I of accused
Bhakar
ACMM-2 State Vs Appearance
3 . 07.12.2012 | 3181/2014 ) P Shri Mukesh Bhakar Accused not present Issue Warrant
Jaipur Metro.-I Kulveer Singh | of accused
State Vs
ACMM-2 P ti ShriR i
4 27.03.2017 | 349/2017 Ramniwas rosecution fl lamniwas Witness not present Issue Warrant

Jaipur Metro.-|

Gawadia

Evidence

Gawadia




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

D f P No. of adj if i i
S.N.| Name of Court a.te c.) Case No. Title resent Name of Mps/MLAs 0.0 adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
18. JAIPUR METRO - Il
Cases punishable with death of life imprisonment
| NIL N NIL | NIL NIL NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL N NIL | NIL NIL NIL | NIL NIL
Other Cases
ADJ 1 CIS 76/2022 | Anil Panjwani| U &
1 _ 02.11.2022 cr. / Ashok qgTHD Ashok Gahlot 2 TAHS RUIC URT PR B AHY @181 AT | | TAcAs RUIS U &R+ 8g A9g d18l 13T |
(Jaipur Metro 1)
Rev./761/22 Gahlot g
Dr. Kirodi Lal 5 £ -
2 ADI > 20.02.2021 |Cr. Rev.06/21| M Y Arguments | Dr. Kirodi Lal Meena 7 989 B AWR A o @ = §
(Jaipur Metro 1) o B eena s 8 ' T TR 09.01.2024 I 2 |
State
Shailendra o i~ ~
ADJ 5 Cr. Rev. Shailendra Joshi UAael 989 & UeH W) ad g
3 09.04.2021 i A t
(Jaipur Metro I1) 23/2023 Josh|6VstState reuments (Former) 7 T R ST AT 9 ST ARG 09.01.2024 11T 2 |
ovt.
IAEC] qd H USkol $H—3 SRR HAER
fgir # fa=iT 30.06.2021 BT R # Foft
1. Dr. Kirodi Lal Meena TS off | SId T ¥ feAid 23.08.2022 BT
ACMM RAILWAY RPF Bandikui Y - MP YAl S <TRATd DI YT g8 ol ST
4 C. 02.01.2013 andikui ‘ Sta.te s .( ) ' . Exsl _ §'§
(Jaipur Metro 1) 47A/2013 | Kirodi Lal etc. 2. Shailendra Joshi IR FTF TN BH HA=IT—5 STIYR
(Former MLA) AT R—{gd g1 3T 13.09.2022 & dold
B TR TGl fS1d 14.02.2022 BT Aol
TS |
State Vs
ACMM (CR '83/2018 Charge
5 . (CR) 17.07.2022 / Kalicharan & Kalicharan Saraf STaTd g8 WA= ST Ui —05 /01 /2024
(Jaipur Metro 1) (1043/2007) Saraf and OFs Argument




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
19. JAIPUR DIST.
Cases punishable with death of life imprisonment
fFid 20.10.2023 BT TATE FEAT YI0S0 51
NPT FHHct R & 99 9d o) A== # oiadg
q;ﬁ(tﬁ - a1 ST qof g3 dorr faAld 02.11.2023 I
- ﬁ.ﬁig(qj qeragar aell 400 52 TR & 99T
TRBHR 4 ' Edg fBd T S sfdger sifegad @
ADJ No. 4 40 /2012(58 / . ey TAUA) ~
1 _ _ 17.10.2012 Areq g @ NIL TR WRIE BIF W TTa8 A ORg SWR Bl
(Jaipur Dist.) 2014) CIERINE] 3. ST oI .
3 g | faFIi 24.11.2023 BT I TaATE GG
IHI(ETHE TH.UAN) .
u o i ST H I B & HRUT eI T, YR
ﬁ( : Wg i) e M | faATd 13.12.2023 H1ET H TAT®
o IURerd T8l 31 U UATdell arkd STed
fai® 08.01.2024 H fgq @) TS |
Cases Punishable with imprisonment for 5 years or more
| NIL | NL | NL | N NIL NIL | NIL NIL
Other cases
| NIL | NL | NL | NI NIL NIL | NIL NIL




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
20. JALORE
Cases punishable with death or life imprisonment
| NIL N NIL | NIL NIL NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL N NIL | NIL NIL NIL | NIL NIL
other cases
State Vs Prosecution
y | IMCourtAhore | e 100 | 1267/22 Chhagan |CVIdeNceNeXt| o\ ean Singh — —
(Jalore) Singh etc. Date
23.01.2024




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

D f P No. of adj if i i
S.N.| Name of Court ateo Case No. Title resent Name of Mps/MLAs o. of adjournment if any given during quarter

. . Progress made in the case during Quarter
Institution Status with reasons

21. JAISALMER

Cases punishable with death or life imprisonment

| NIL N NIL | NIL | NIL | NIL | NIL | NIL
Cases Punishable with imprisonment for 5 years or more
| NIL N NIL | NIL | NIL | NIL | NIL | NIL
Other Cases
State Vs . Witness is not available. Process is being issued.
ACJM Pokaran ) . Prosecution . . . ] . . .
1 . 13.11.2019 | 942/2019 | Shaitan Singh . Shaitan Singh (Former) |Total adjournment number during this quarter Is Process issued for witness
(Jaisalmer) ; Evidence 02
etc .




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
22. JHALAWAR
Cases punishable with death or life impresionment
1 NIL NIL NIL NIL NIL NIL ‘ NIL NIL
Cases Punishable with imprisonment for 5 years or more
fasTie 31.10.2023 @ 17.11.2023 &I 1 YIS
BN & AAHIY W g faAd 24.12.2023 T 08,
&RT 408 T. 12.2023 BT SRT 408 TOWON0 T T U
7090 &l HEAT RTelT Ud \e <IrmEeT sarars &
PISEIRCE et wifed 8 W Ui & fded )
A R HRIATE! D! ST fTd 18.12.2023 Fa9d @1 | A% 05.09.2023 HT 31T Tof B & U9
g {9+ T qT AP 18.12.2023 BT 3MfSaadt ucadivTor| 26 Ui Hor &I Tord fhar SR e 26.
=JTTETeT F e B f6 gavvT SRR 919q | 10,2023 B UAEel] 989 il 2q Fad &
ADJ AKLERA STATE V/S LAL Sh. Kanwar lal . .
1 UHALAWAR) 05.09.2023 3/23 CHAND EICIEIS EY meena (Former) AT RTelT gd Qe <rmier #eiey gerdre | T | A ﬁﬂ?ﬂ Uq I TR 7eed
|HeT Sfaa @ |HeT Ui o ST BT gor © RO R SATETS & Iei ftaan Yaeiior gRI
BRI FHTIATE & HRA Y ARG AT ST BT a8 | IAdell IIHIaReT &7 Ureier o U9l 89 |
JIIIToT & fohar a1 T WR feAT® 09.01.2024 1 @t UATIel SAOTR 3T § fad B |
IBCEGRH T | faHTH 09.01.2024 BT SrfSaaar gegefiror
EaREINIE ] gRT e far a7 & gamaell IR a1ed
Y| fadTe 18.01.2024 foraa 2| ara: Y ueh
TRATE 9 | GHROT § R riard 3q fae
19.01.2024 T B |




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

S.N.| Name of Court Da!te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
fami 31.10.2023 9 17.11.2023 BI GgI USRI
JNMABR B BT TR T &P 24.12.2023 T 08.
&RT 408 . 12.2023 BT SRT 408 TOWOKO T U U
T0%0 BT AT RTelT vd A3 <IrRTer srerdrs &
PISEIREE THe dfdd B | YRR & fdeT )
AR R7el PHRIATE! BT STHR GATH 18.12.2023 Id &1 | f&HAIH 05.09.2023 T AU &Sl B & I
g 93 Y qT AP 18.12.2023 BT IMfSTadT HadiToT| 26 U TToT B Tord fhar Sar e 26.
: RRIRIIN q e fbar fb gavoT SRR d1eq | 10.2023 B UAEell 984 il gq fFrad &
Shankar singh Sh. Kanwar lal o0~ : NS .
2 ADJ AKLERA | 21.09.2023 5/23 Vs state EISIEIS Eg AR T Ud 9 IR JEred Sierars | Y | " ot vd e KT HEIS
wer wifeq | meena (Former) | o e mroferr umy trer fobam gam & R R Arelare & Fgi SiferaeT e gRe
B ¥ PRIATE! TET PR U AN (Y ST BT (e | I=Tdel] IR0 BT UriAT U3 Uel 8 |
g B farar a1 19 R fRAT® 09.01.2024 fd a1 ATl SaoTR 3MeT # fd B |
e T | fRHTH 09.01.2024 BT STfergadT yegefiror
EaRCINANED] ERT e fovar 1 & g=maell IR qreq
AT et 18.01.2024 e ® | a1t ST Ueht
WRATS ST | YHROT ¥ A Frfardl 7q fidw
19.01.2024 g 2|

Alc— Iad al &SP srdlel ANIHRTTOT & faog vgfaa & FoR Qe 21.07.2023 & 3G god gord Uwr &1 1T € |

other cases

NIL

39 1T & # o= =rerdl § MP/MLA & Hefiid UavoT ¥ & |




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
23. JHUNJHUNU

Cases punishable with death or life imprisonment

| NIL N NIL | NIL NIL NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL N NIL | NIL NIL NIL | NIL NIL
other cases

| NIL N NIL | NIL NIL NIL | NIL NIL




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

D f P No. of adj if i i
S.N.| Name of Court a.te c.) Case No. Title resent Name of Mps/MLAs 0.0 adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
24. JODHPUR METRO.
Cases punishable with death or life imprisonment
SPL JUDGE, SC/ST UOI through .
Defence Malkhan Singh
1 | (POA) ACT CASES, | 16.12.2011 | 97/2011 | CBI/ Sohan renc ng Witness not present Continue Defence Evidence
evidence (Former MLA)
Jodhpur Metro Lal etc.
State/ . . . I
ADJ No. 7 Prosecution | Ravindra Singh (Sittin
2 16.07.2018 |  98/2018 Gajendra . gh | & 01 witness Not came to court Bail warrant has been issued for witnesses
Jodhpur Metro . Evidence MLA)
Singh & Ors
Cases Punishable with imprisonment for 5 years or more
Awaiting .
SPL. Court CBI CBI/ Arun Arun Shuri (Former
1 26.06.2020 009/2020 2 Due to sta No progress Due to stay.
Jodhpur Metro / Shuri & Ors. c?rder from MP) 4 Prog ¥
higher court
other cases
1| ACMMNo.3 | 30082017 | 17718/2017 |Stte/Ravindri i nce |Ravindra Singh (Sitting NIL NIL

a Singh etc

MLA)
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S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
25. JODHPUR DIST.

Cases punishable with death or life imprisonment

| NIL N NIL | NIL NIL NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL N NIL | NIL NIL NIL | NIL NIL
other cases

| NIL N NIL | NIL NIL NIL | NIL NIL




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
26. KARAULI

Cases punishable with death or life imprisonment.

| NIL N NIL | NIL NIL NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL N NIL | NIL NIL NIL | NIL NIL
other cases

| NIL N NIL | NIL NIL NIL | NIL NIL




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

D f P No. of adj if i i
S.N.| Name of Court a.te c.) Case No. Title resent Name of Mps/MLAs 0.0 adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
27. KOTA
Cases punishable with death of life imprisonment
NIL NIL NIL NIL NIL NIL ‘ NIL NIL
Cases punishable with for 05 years or more
01. Chandrakanta Out of instances, the presiding officer of the
State Vs 7 out of instances, the presiding officer of the ! ! ¢ P I_ ng Otticer
. Meghwal , Mla ) court was on leave on 03 instances and on
CJ&JM Ramganj Cr. Reg. Case Narendra Defence . court was on leave on 03 instances and on the .. . .
1 ) 11-07-2018 ] 02. Bhawani Singh . . . the remaining 04 instances, 04 witness were
Mandi (Kota) 896/2018 | Meghwal Etc | evidence . remaining 04 instances, 04 witness were ) ) )
48 Rajawat, Mla examined in defence evidence examined in defence evidence. case was
03. Om Birla, Mp ' listed on 04-01-2024
Other cases
State Vs Awaitin
ACJM NO. 06, CR. REG. CASE & Chandrakanta Revision of cognizance order is pending no
1 06-10-2022 Chandrakanta| order from N.A. .
KOTA 10861/22 i Meghwal change next date is 16-02-2024
Meghwal Etc. | higher court
State Vs
ACIMR j Final In thi t ti id d
2 .amganj 24-01-2022 91/2022 Madan na Shri Madan Dilawar 7 defence seeks time for final argument nthis quar e.r procectition evidence an
Mandi (Kota) . argument defence evidence has been recorded
Dilawar Etc
ACJM Ramganj State Vs Framin 5 defence seeks time for argument at charge
3 ) ganj 13-10-2023 | 1551/2023 Madan 8 Shri Madan Dilawar & & Congnigance has been taken
Mandi (Kota) . charge stage
Dilawar Etc
ACJM Ramganj State Vs Framin 5 defence seeks time for argument at charge
4 ) gan) 13-10-2023 | 1552/2023 Madan 8 Shri Madan Dilawar & & Congnigance has been taken
Mandi (Kota) . charge stage
Dilawar Etc
o . No progress during the quarter and advocate
State Vs Argument on Bhawani Singh 2 advocate sought more time for argument on
5 | JM DIGOD (Kota) | 15-12-2012 | 576/2012 & . . & & . g sought more time for argument on
Prahlad application Rajawat application o
application
State Vs Raju . . Witness pw 21 narendra goutam, pw 22 Ram
. Evidence of Bhawani Singh . . . . )
6 | ACJ&JM(S) 5 Kota | 29-07-2016 | 7451/2016 | @Rajkamal 8 adjournment given witness not present singh are present witness statement taken

Etc

prosecution

Rajawat




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

Date of

Present

No. of adjournment if any given during quarter

S.N.| Name of Court . Case No. Title Name of Mps/MLAs . Progress made in the case during Quarter
Institution Status with reasons
State Vs
i Bhawani Singh
7 | ACIM No. 2 Kota | 14-11-2022 | 11860/22 ) Bhawz.aml Evidence ) & 2 witness not produced by prosecution No progress
Singh Rajawat Rajawat (Former)
Etc

State V/S Prosecution Bhawani Singh 2 Adjournment, witness not produced b aHI® 01.12.2023 BT TATE THIE HAR B

8 |ACIM NO. 3 KOTA | 19-07-2021 | 7125/2021 | Badrilal @ . . 8 : ’ . P y . .
o evidence Rajawat (Former) prosecution. ey oRgdg foar

Birdhilal Etc
State V
SPLJUDGE, SC/ST Bhi\v(\e/a:i Prosecution Bhawani Singh 3 times adjournment bailable warrant issued of
9 | (POA) ACT CASES, | 17-08-2022 | 125/2022 . . . . & ] ) . Witness sitaram pw-2 examined
KOTA Singh Rajawat| evidence Rajawat (Former) witness but witness not presented
And Others
State V/S
JM Kanwas Argument on Heera Lal Nagar 1 the advocate of the accused wanted time for
10 24-07-2023 | 340/2023 | heeralal & & No progress
(Kota) Nagar & charge (Former) argument

Others




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
28. MERTA
Case punishable with death of life imprisonment
NIL NIL NIL NIL NIL NIL | NIL | NIL
Case Punishable with imprisonment for 5 years of more
q ‘Hq\clt‘ci YT gIRT XToTRITT XSy
PR T Lmiﬁjﬁ AT AR T FHR 8191 /21 H HFAH
1 CJM Nagaur 07.09.2020 877/20 ARl 9 Stay o = if 1 RTSTRAT Sed ~ATATeTd, SIEYR P Bail Appl.
o (Former) Nq;'_i?;?é;l;
Other cases
NIL NIL NIL NIL NIL NIL ‘ NIL NIL
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S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
29. PALI
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more
| NIL N NIL | NIL NIL NIL NIL NIL
Other Cases
Gram Nyayalay, State V/s Awaiting 2 Adjournment given. File/Record sent to ADJ,
1 . 17.03.2020 |CRO- 70/2020| Shaitanaram Smt. Shobha Chouhan PO
Raipur Record Jaitaran for Appeal.

etc.

AIe— IR WA RN, SIARY & IRIAT H BIGIGR] Ul H&T 07 /2022 T A8 919 WRPGR Sl AFARI A AT, arell {31 11.02.2022 BT <IRT SR GAdTs og [ad1d 28.02.
2022 BT UT 8 © | NS UTK 81 &l 8 | PN ai] 989 Ididl Bq faid 16.02.2024 BT 13 B |
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S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
30. PRATAPGARH

Cases punishable with death or life imprisonment

| NIL N NIL | NIL NIL NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL N NIL | NIL NIL NIL | NIL NIL
other cases

| NIL N NIL | NIL NIL NIL | NIL NIL
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S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
31. RAJSAMAND

Cases punishable with death or life imprisonment

| NIL N NIL | NIL NIL NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL N NIL | NIL NIL NIL | NIL NIL
other cases

| NIL N NIL | NIL NIL NIL | NIL NIL
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S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
32. SWAI MADHOPUR

Cases punishable with death or life imprisonment

| NIL N NIL | NIL NIL NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL N NIL | NIL NIL NIL | NIL NIL
other cases

| NIL N NIL | NIL NIL NIL | NIL NIL




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
33. SIKAR
Cases punishable with death or life imprisonment
1 ADJ No. 4 Sikar | 21.10.2021 Session case Stfate Vs Prosjecution Pema Ram 02 adjournment given in the quarter due to Evidence of 01 witness has been recorded in
336/2021 Chhitar Mal Evidence (Former MLA) process not
Cases punishable with imprisonment for 5 years or more
| NIL . oNL | NL | N NIL NIL | NIL NIL
Other Cases
| NIL . oNL | NL | NI NIL NIL | NIL NIL
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S.N.| Name of Court Da.te c.)f Case No. Title Present Name of Mps/MLAs No. of adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
34. SIROHI

Cases punishable with death or life imprisonment

| NIL N NIL | NIL NIL NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL N NIL | NIL NIL NIL | NIL NIL
other cases

| NIL N NIL | NIL NIL NIL | NIL NIL




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2023 (01.10.23 to 31.12.23)

D f P No. of adj if i i
S.N.| Name of Court a.te c.) Case No. Title resent Name of Mps/MLAs 0.0 adjournmen.t if any given during quarter Progress made in the case during Quarter
Institution Status with reasons
35. TONK
Case punishable with death or life imprisonment
NIL NIL NIL | NIL NIL NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL | NIL NIL NIL | NIL NIL
Other cases
State Vs Sukhveer Singh
Sukhbeer Prosecution | Jonapuria at present i . )
1 ACJM Malpura | 18.04.2023 299/23 . . . One, Not present in Evidence Not present any person for evidence
Singh Evidence MP Tonk Sawai
Jonapuria etc Madhopur
State V
Suljh?oe:r Prosecution Kanhaiya Lal
2 ACJM Malpura | 18.04.2023 299/23 Singh Evidence Choudhary at present One, Not present in Evidence Not present any person for evidence
g‘ MLA Toda Malpura
Jonapuria etc
State Vs
Sukhb P ti Rajendra Gurjar E
3 ACJM Malpura | 18.04.2023 299/23 3 . eer ros.ecu on ajendra _u”?r X One, Not present in Evidence Not present any person for evidence
Singh Evidence MLA Deoli Uniara

Jonapuria etc
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D f P . j i i i
S.N.  Name of Court ate o Case No. Title resent Name of Mps/MLAs No. of adjournment if any given during quarter

. . Progress made in the case during Quarter
Institution Status with reasons

36. UDAIPUR

Cases Punishable with death of life imprisonment

Stat
1 CJ&JM Sarada | 07.02.2020 34/20 Shaa 5 :;{:' . Evidence Amrit lal Meena Adjournment is given to lack of court time One witness Recorded
nti devi
Cases Punishable with imprisonment for 5 years or more
NIL . oNL | N | NL | N NIL NIL NIL

Other Cases

On Date 27-10-2023 P.O. was on leave and on | Current Stage Framing of Charge (File is on
Ravindra singh Bhati | next date of this Quarter i.e.06-12-2023 due to the same stage since last quarter due to
absence could not be farmed absence of accused)

State/Ravindra | Framing of

1 | ACJ&IM (S) NO.2 | 20.03.2023 3772/23 singh Bhati etc charge




